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Qk I+ 9&21@2016@ jkvf ki @LFkki uk-—=Tiir areamaes fRrerm uRug ifSf 1993 (1993 T 734T) &
gRT 32 & ITGRT (2) & @US (M) TAT IR 20 I SUIRT (7) S <A Yad AfFIAT BT AN B §Y TS
s e uRug (G afafaal & e, e do &E feR 8wl (WeeE) fafres, 2017, g9
gfidy 9 ugdl fhu U e eEr < B & a1, g9 orlmar, I AU e uRvg ydggRT
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NATIONAL COUNCIL FOR TEACHER EDUCATION
NOTIFICATION
New Delhi, the 22nd June, 2017

F.No. 9-21/2016/NCTE/Estt.—In exercise of the powers conferred under clause (0) of sub-section (2) of
Section 32 and sub-section (7) of Section 20 of the National Council for Teacher Education Act, 1993 (73 of 1993) and
in supersession of the National Council for Teacher Education (Establishment, Location and Territorial Jurisdiction of
the Regional Committees) (Amendment) Regulations, 2017, except as things done or omitted to be done before such
supersession, the National Council for Teacher Education hereby makes the following regul ations, namely:—

1. (1) These Regulations may be called the National Council for Teacher Education (Establishment, Location
and Territoria Jurisdiction of the Regional Committees) Regulations, 2017.

(2) They shall comeinto force on the date of their publication in the Official Gazette.

2. Thelocation and territorial jurisdiction of the Regional Committees shall be as follows:
Sl Name of the Regional Committee L ocation Territorial Jurisdiction
No.
@ (&) (©) 4
1. Eastern Regional Committee Delhi Arunachal  Pradesh, Assam, Bihar, Jharkhand,

Manipur, Meghaaya, Mizoram, Nagaland, Odisha,
Sikkim, Tripuraand West Bengal

2. Western Regional Committee Delhi Chhattisgarh, Goa, Gujarat, Madhya Pradesh,
Maharashtra, Dadra and Nagar Haveli and Daman
and Diu

3. Northern Regional Committee Delhi Haryana, Himachal Pradesh, Punjab, Rajasthan, Uttar
Pradesh, Uttarakhand, Chandigarh and Del hi

4, Southern Regional Committee Delhi Andhra Pradesh, Karnataka, Tamil Nadu, Telangana,
Andaman and Nicobar Idlands, Lakshadweep,
Puducherry and Kerala

SANJAY AWASTHI, Member Secy.
[ADVT.-11/4/Exty./121/17]
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